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can be formulated and suitable sug-
gestion given. But where I disagree
with him is when he says that the
Janata Party has not indicated its
educational policy. In fact, in my
statement before you, Sir, I have in-
dicated this policy and I have stated
that we would lay more emphasis on
the removal of illiteracy rather than
on higher education. Of course, higher
education is very important. But, at
the same time, we notice that more
than 200 million people are still illite-
rate. Therefore, this Government in
pursuance of its declared policy will
lay 'more emphasis on fundamental
education.

SHRI NAGESHWAR PRASAD
SHAHI: What about removal of cor-
ruption in universitieg?
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¢+ [Expenditure incurred op the Insti-
tute of Advanced Studies, Simla

*21, DR. LOKESH CHANDRA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state the details of the monthly
expenditure incurred on the Institute
of Advanced Sfudieg, Simla, particu-
larly on scholarg and maintenance of
the building during the year 1976-77?]

[6 APR. 1977] ‘

to Questions 14 .
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+[THE MINISTER OF EDUCA-
TYON, §OCIAL] WELFARE AND
CULTURE (DR. PRATAP CHANDRA
CHUNDER): A statement is laid omr
the Table of the House. (See Ap-
pendix C, Annexure No, 2)].
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DR. PRATAP CHANDRA CHUN-
DER: I am not aware of any police
report. Certainly the matter will be
lookeq into. As far as the report of
the Commitiee under the chairman-
ship of Shri C, D. Deshmukh is con-
cerned, I can say, by and large, that
Committee has approved of the exis-
tence and utility of this institution.
Although the institute had been in
existence for three years by that time
the Committee felt that the academic
policy. pursued and the programmes
worked out by it have been sound
and efficient. The Committee recom-
mended that every effort should be
made to allow the institute to conti-
nue the tradition it has been able to
establish in a short span pf existence.
The institute hag justified itself ia a
short period and it should pe allowed
to grow further without let or hin-
drance of any kind. It should be
allowed to maintain itg autonomy and
its standard of academic freedom in
the interest of healthy academic and
intellectual tradition in our nations!
life,
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DR, PRATAP CHANDRA CHUN-
DER: This institute is run by 5 regis-
tered society which has its own
memorandum of association and rules
and regulations. If there are irregu-
larities in the working of the institute,
certainly the Ministry will Jook into
the matter.
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DR, PRATAP CHANDRA CHUN-
DER. Ag regards the utility of this
institute, I have already read out ex-
tracts from the report submitted by
the Committee under the chairman-
ship of Shri C. D. Deshmukh.

*' Then, Sir, with regard to the higher
intellectual studieg, actually the in-
fluence on the public may not be seen
immediately. But, ultimately, the
effect will permeate and reach the
bottom rank of the society. So far a3
submission of materialg in the mother-
tongue is concerned, I undersiand
that people wheo pursue gtudies in
Hindi are also allowed in the Institute.
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[6 APR.

1977] ‘\rto Questions 18

DR. PRATAP CHANDRA CHUN-
DER: I will require notice for that.
It goes not arise out of this question.

- PROF. S. NURUL HASAN: It ig not
a degree-giving institution.

SHRI SHYAMLAL GUPTA; Sir, may
1 know from the honourable Mmister
one thing? So much money is being.
spent in the name of advanceq stu-
dies. The former Minister ig sitting
there. Sir, during the last three
years, 1 can say that nothing has becn
done. But payments have been made
with the permission of the Minister
and ng advanced studieg have been
carried out and no theses have been
submitted. May I know from the
Minister whether any advanceq stu-
dies were made and whethey any
thesig wag submitted and approved
or wag made public? May I also ask
whether the money that has been
spent on these advanced studies was
justified in apny way? Sir, he may
not be able to tell us. But the for-
mer Minister is sitting There and he
may be able to tell us.

DR. PRATAP CHANDRA CHUN-
DER: Sir, before I answer this gues-
tion, may I add to the answer which
I have given to the honourable Mem-
ber who gpoke earlier? Material for
publication may be submitted in Hindi
and alsg in the other Indian langu-
ages. ’

SHRI SHYAMLAIL GUPTA: Sir, my
question was not whether it is in
Hindi or in any other language, My
question was different and it was
specific. ‘

DR. PRATAP CHANDRA CHUN-
DER: I said I was replying to the
question of the hongurable Member
who spoke before Mr, Gupfa, So far
as the question of Mr. Shyamlal Gupta
is concerned, 1 am not aware of these
irregularities. i

SHRI SHYAMLAL GUPTA: 1 think
he will reply at least later.



Oral Answers

MR. DEPUTY CHAIRMAN: Next

'
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i[Water as a national resource

22. SHRI NAGESHWAR PRASAD
SHAHI.
SHRI NATHI SINGH:}

Will the Minister of AGRICULTURE
AND IRRIGATION be pleaseg to
state;

(a) whether Government have taken
any decigion to declare “water” as a
national resource; and

(b) whether Government propose to
set up a National Water Commission
to prevent inter-state water disputes
in future; ensure proper utilisation of
water in all the States particularly in

[RAJYA SABHA]

to Questions 24

those States where there are no irri-
gational resources and to resolve the
problem of floods?]

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) on
behalf of the MINISTER OF AGRI-
CULTURE AND IRRIGATION: (a)
and (b) A gtatement ig laid on the
Table of the House,

Statement

(a) No, Sir.

(b) At present the State Govern-
mentg virtually exercise Tull control
on planning, development, regulation,
distribution and control of the waters,
flowing through their territories, How-
ever, most of the water resource is
contributed by the inter-State rivers
whose pasing lie in more than one
State, Differenceg with regard to use,
distribution or control of the water of
inter-State rivers sometimes go arise
and effortg are being made to resolve
them by negotiationg either by the
concerned States themselveg or with
the assistance of the Centre. Disputes
which cannot be resolved by nego-
tiations are being referred to the
Tribunalg to be constituteq under the
Inter-State Water Disputes Act, 1956.
It is, however, increasingly felt that
the Centre should play a more active
role, particularly regarding gallocation
and regulalion of waters of inter-
State rivers and more ‘expeditious
modalities of resolving differences
among the States need to be evolved.
Thig would call for legisiation by the
Parliament. All these matters in-
cluding appropriate institutional ar-
rangements and new legislation are
being vigorously studied by the Gov-
ernment,
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tThe Question wag actually asked
Nathi Singh.
i[ ] English translation,

on the floor of the House by Shri

§[ 1 Hindi translation.



